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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
R.A.No 5221/2001 \ b
IN

0A Mo .878/98 _
New Delhi: dated this the 2372 day ofmay 42001,
HON'BLE MR,S.R,ADIGE,VICE CHAIRMAN(A).
HONTBLE DR.A,VEDAVALLI MEMEER (3)

Unesh Chandra secteecereasrosoReview App7lcantf
Versus
UDT & Ors cesirecceisaavesRBViEY Respondentsﬁ

'ORDER(BY CIRCULATION)

S.ReAdige;VC(R) -

Perused the REJ
zﬁ The g rounds taken in the RA do not bring it

within thescope and ambit of Section 22(3) (f) AT Act

read with Order 47 Rule 1 CPC under which along any order/

decision of the Tribunal can be reviesuedy

33 Rﬂ rejectedﬁ
W
ﬁ\ \le /\“V/‘ %%/zw
( DR.AGVEDAVALLI ) (SR ADIGE .
MEMER (3) VICE DHAIRMAN(A).
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